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It is submitted by the learred
Wwant to pursue the petiticn as he has xat

Under the circumstances, the

Petition is dismissed as withdrawn,

Leamed lawyer for the
%petiticner seeks liberty to file further
;application, if necessary, He may do so

in accordance with law,

Mz, 2shok Mohanty on behalf of the

Respondents is present and heard,

po_
Memee r (Judl,)

lawyer for the petiticner that he dces not

;no further instructian from the peﬁiticner‘

e Learned Senior Standing Counsel
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